COURT-|

IN THE APPELLATE TRIBUNAL FOR ELECTRICITY
(Appellate Jurisdiction)

IA NOS. 375, 925 927 & 938 OF 2019
IN
APPEAL NO. 81 OF 2019

Dated : 08" May, 2019

Present: Hon’ble Mrs. Justice Manjula Chellur, Chairperson
Hon’ble Mr. S.D. Dubey, Technical Member

In the matter of:

Mahindra CIE Automotive Limited ..Appellant(s)
Vs.
Maharashtra Electricity Regulatory Commission & Ors. ...Respondent(s)
Counsel for the Appellant(s) :  Mr. Basava Prabhu S.Patil, Sr. Adv.

Mr. Abhishek Khare
Mr. Geet Ahuja
Mr. Deepanshu Arora

Counsel for the Respondent(s) ; Mr. Buddy A. Ranganadhan
Ms. Stuti Krisn for R-1

Mr. Anup Jain for R-2

ORDER

At the outset learned counsel for the Respondent No. 2 submits that

till the next date of hearing no coercive action (disconnection) will be taken.

List the matter on 14.05.2019.

(S. D. Dubey) (Justice Manjula Chellur)

Technical Member Chairperson
Js/kt



